1197 Re:: Point

“[Shri Hathi]’

) in Notification No. G.S.R. 162
dated .the 30th Jan.xary, 1965,
‘undér sub-section. (2) of
section 3 of the All India
Services Act, 1951, [Placed in

Library, see WNo.  LT-3801/
65].

ANNUAL REPORT OF EXECUTIVE CoM-
$rTEE OF TRUSTEES OF THE ViIcTo-
RIA MEMORIAL, CALCUTTA.

The Minister of Cultural Affairs in
the Ministryr of Education (Shri
Hajarmavis): 1 beg to lay on the
Table a copy of Annual Report of the
Execut_we Committee of the Trustees
of ‘the Victoria Memorial, Calcutta,
for the year ended the 31st March,
1963 [Placed in Ltbrary, see No.
LT-3802/85].

12.09 lll!

COlﬂVII'I'I‘EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frfry-sIxTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to.present the Fifty-

sixth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12083 hrs.

RE: POINT OF ORDER RAISED ON
22-2-1965

Mr, Speaker: I had said the other
day that I would be announcing or
delivering that decision that is_pend-
ing with me. I.am sorry ] have taken
some time, because there were other
engagements; some foreign delega-
tons and others were here. I have
not ‘been able to study it. ‘The day
after fomorrow, after the Question
Hour, I will announce that.

Shri lnn;a £Chitteor):.In thermean.-
‘while, .just -the :oocasion .6n ‘which the

FEBRUARY 24, 1965

of Order 119%°
reference to’ that particular ‘report
has to be made and made with some -
benefit for the House as well as for-

the publie, that relevant time, would:
be 1lost.

Mr. Speaker: No. I have just cons
sidereq that as well, but immediate-
ly after, we are having the general
discussion on the budget and all other -
discussions, and there will be ample-
opportunity to criticise or discuss or
consider all those points which the
Members have in mind. There are

SO ‘méany occasions.
Shri Ramga: But that delay is:
taking place.
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Shri Hari Vishnu Kamath (Hoshan-
gabad) ©On a pomt of clarification:
may ‘1 know, in the first place, whe-
ther some M.mister on ‘behait of the
Government will make a statement
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either today- or tomorrow before you
give your important decision?

Mr, Speaker: Certainly, I shail ask
the Hcme Minister; but anyone, the
Law Minister or the Home Minister,
whoever likes to speak on behalf of
the Government, will do so.

Shri Hari Vishnu Kamath: Today or
tomorrow?

Mr. Speaker: Tomorrow.

Shri Hari Vishno Kamath:
pucca, Sir?

Is it

Mr. Speaker: When I have to give
my decision day after tomorrow, then,
I will call the Minister first and then
after hearing him, I will give the de-
cision, instead of taking it on two
different days and starting a discussion
on two days, I think one occasion is
enough, That wag what I was consi-
dering.

Shri Hari Vishnu Kamath: Secondly,
Sir, T want to know whether the im-
portant decision which you are going
to announce on Friday—it is impor-
tant in more ways than one—will
cover not merely the CBI report, but
also the document embodying the con-
clusions of the Cabinet Sub-commit-
tee. Both were “brought before the
House that day.

Mr, Speaker: Cabinet Sub-committee

Shri_Hari Vishnp Kamath: Yes, Sir;
Cabinet Sub-commitiee’s conclusions.
I read out from'that also.

Bhri Bede -(Xhargone): -Sir, your
decision will be very important and
it will be always guated in-the Vidhan
Sabhas of the different States. Be-
fore giving your decision, 1 hope you
will:be giving chances to us'to express
our views.

Mr, Speaker: I have -heard enough.
We have. discussed .it eneygh. I can-
Dot give further chances. He can
come to me. He has already come to

me and given me the ‘bemefit of his
views,

u?:: Bagde: .1 have nat quoted the

PHALGUNA 5, 1886 (SAKA)

of Order 1200

Mr. Speaker: I have requested him
to send 'me the books. That is why
I am taking time, because he promised
me to send the books and he has not
sent them so far.

Shri Bade: I will send them tcday.
But when the Minister makes a state-
ment, why should it not be discussed
here?

Mr, Speaker: It has been discussed:
here.
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Some hon. Members rose—

Mr. Speaker: Order, order.
-not discussing that just now.

Shri Vidya Charan Shukla (Maha-
should express his

samund): He

Mr. Speaker: Order, order.
‘we will see.

Re: Point of Order FEBRUARY 24, 1068 President’s Address

I am

That

1202
(Motion)
Shri Dinen Bhattacharya |(Seram-
pore): Sir, I would like....

Mr. Speaker: Order, order.

Shri Dinen Bhattacharya: I am not
speaking about this subject. I would
request you to give me a patient
hearing for one minute.

‘Mr. Speaker: If it is not connected
with this subject, he has no right to
raise it now.

Shri Dinen Bhattacharya: When can
I raise it? The Education Minister
is going to make a statement in the
other House tomorrow on the sub-

Mr. Speaker: He can write to me.
I cannot allow it just now.

Shri Dinem Bhattacharya: When can
I raise it on the floor of the House?

Mr. Speaker: He can write a alip
and I will take a decision.

Shri R. S. Pandey (Guna): Sir, I
will take only one minute.

Mr, Speaker: Order, order. When
1 am not allowing anybody on this
side, how can I allow him?

12.16 hrs.

MOTION ON THE PRESIDENT'S
ADDRESS—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved Shri
Harish Chandra Heda ang seconded
by Lt. Col. Maharajkumar Dr. Vijaya
Ananda of Vizianagram on the -19th
February, 1965, namely:—

“That an Address be presented
to the President in the following
terms:—

*That the Members of Lok
Sablra assembleq in this
Session are deeply grate-
#ul to the President for





